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‘rashant Govyal .. Applicant
VERSUS

Unicn of India and two ors. .. Respondent

Mr. Ajay Pastogi, Counzel for the Applicant

Mr. Z.8.Hazan, Counsel for the Pespondant Mo.l

Mr. U.D.Sharma, Counsel for Fespondent No.3

Mr. Lakshmi Fainam, Jt. Secvretavry, LDOPT - present in

 HON'BELE ME. MN.E.VERMA, MEMEEE(A)
HON'ELE MF. FATTAN FFATASH, MEMEBEF(J)

PER HON'BLE MR. N.K.VERMA
The matizr waz hesard at lzangth when the

the partiez mads the pozition about

the applicant's caze clear to the Trikunal. The officer,

who has dealt with this matter at the vespondents!

office (Joint Secretary, LOPT) made an  emphatic
statemznt tha the dzclavation mads in vegard to tha
Homs State by the applicant in ghiz application form and
alsz  the Jdeclaraition form s mads: iz final  and
irrevocable =nd it cannct ke alt

thereafiter. Hz also ztated that for the last 2% vzars
while he has besn working az Head of the Division, no
such &altzraticon in  the AdAeclavation mads: by the

candidates has been allowed,

2 Shiri BAjay PFastcgi, learned counsel for the
t

granted. OA iz Jdizmissed as;withcrawn accordingly. Mo

(F stJn raka:h 4 (N F. Vwrna)

Member (Judl) ' :w*f R Mzmbzr (Admv)



